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CENIRAL ADMIN1ISTRATIVE TH1BUNAL
PRINCIPAL BENCH, NEW DELHIL.

OA-113U/2001
New Deihi this the 3rd day of May, 2001.

Hon'ble Sh. S.R. Adige, Vice-Chairman(A)
Hon'ble br. A. Vedavalli, Member(J)

Sh. N.S. Negi, :

S/0 Sh. Gopal Singh Negi,

Sr. Booking Clerk,

Northern Rallway, ,

Delnt. vee Applicant

(through Sh. Anis Suhrawardy, Advocate)
versus

1. Union of indta through
i1ts General Manager,
Northern Railway,
Baroda House,

New Delihi.

4. Divl. Ratilway Manager,
DEM Office,
Northern Hatilway,
Cheimstford Hoad, .
New Delhi.

3. Sr. bivi. Commercial Manager,
Northern Railway,
Baroda House, _
New Dbeihi. «... Respondents

ORDER (ORAL)
Hon'ble Sh. S.R. Adige, Vice-Chairman(A)

Applicant ilmpugns Disciplinary Authority’'s

order dated 1Y.1V0.200U0 (Annexure-Al) as well as order

dated 2U.U4,2001 (Annexure-AZ2) revising the earlter
order,

2. Admittedly the applicant has not filed

any appeal as yet.

3. Under the circumstances, this OA 18

A
premature) as applicant has to exhaust mcstatutory
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remedies avairlable to him betore approaching the

1ribunal.

4, This VA 1s, theretore, disposed of at
this preliminary stage with a direction to respondents,
that tn  the event applicant submits a detailed
representation against the atoresaid two orders within
one month from today , respondents will ignore
limitation, 1f any, involved, and consider the appeal
submitted by means of a detalled, speaking and reasoned
order, 1n accordance with rules and instructions,
Within four months from the date of receipt of the

appeal, under intimation to applicant.

V. If any grievance stiil survives, it will
be open to applicant to agitate the same through
appropriate original proceedings, in accordance with

law, i1f so advised. Vo cosTe
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(Ur. A. Vedavalli) (S.R. Aa.ge‘)
Member(J) Vice-Chairman(A)
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